FRIDAY, THIS THE 11TH DAY OF APRIL,
CORAM:: | |

CENTRAL ADMINISTRATIVE TRIBUNAL,ERNAKULAM BENCH

0.A.No .48@197

. HON'BLE MR AV HARIDASAN, VICE CHA IRMAN

HON'BLE MR P V VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

1.

3.

6.

P Mohanan

Kot tambalath Houss
Nallur

Feroke P .0
Kozhikode

Working at BUWF Oispendary as

Pharmacist
P.0.Kondott
Malappuram Yistrict

KV . Krishnan
Puthuvayal House
Andalgor P.O.
Palayad,Tellicherry

Working at BWW Dispensary as

Pharmacist:

P.0.Palayad,Tellicherry

YV Mathad

Ananda Bhavan,South Bazar

Kannur

Working at BWW Dispensary as

Pharmacist

P.0.Thana,Kannur District

K Jayachandran
Kizhupully Hguse
P.0.Ayyanthole

Near Karthyani Templ
Thrissur

Working at BWW Dispensary as’

Pharmacist
P.0.Alathur )
Palakkad District

Smt P Jayasree
‘Mathamukuzhi Hause
Thycattussery. P.0.

Cherthala,Alappuzha District
Working as Pharmacist at

BWW Dispensary
P.0.Muthuvattoor
Chavakkad |
Trichur District

Sivakumar

No.3113,2nd cross,Mariyappara
Palya, Sr1 Rampuram P.O,

Bangalore

Working at 8WW Dispensary as

Pharmacist
P.0.Nileshwar
Kasargode District

Advocate Mr YV Surendran .
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1. The Welfare Commissioner

Labour Welfare Organisation
Government of India
Ministry of Labour

No.75 Basaresuara Road .
Bangalore - S60 052

2. . The Director Gensral (LW)
Government of India
Ministry of Labour
Jaisalmer House
Mansingh Road
New Delhi - 11 -

3. The Secratary
' Ministry of Labour
Nirman Bhawan
New Delhi .« .o Respondents

By Advocate Mr TPM Ibrahim Khan, SCGSC

The application having been heard on 11.4.1997, the
Tribunal on the same day delivered the following :

CRDER

HON'BLE MR A_V HARIDASAN, VICE CHAIRFAN :

The ébplicants 1 to 6 are Pharmacists'uorking under
the Labour Welfare Organisation. Their grievance is that

the question of grant of HGSpital Care Allowance/Patient Care

Allowance, Washing Allowance and alsc upgradation of "25%

posts of Pharmacists is'hanging fire despite reprasantafions

made by them to the competent authority.

When the applicafion came up for'hearing, the learnéd
counsel for applicants and the Senior Central Government
Standing counéel appeéring for the respondents invited our
attention to a letter dated 29.11.1996 (A-9) by the Staff
Grievance 0fficer to the Gensral Secretary of the Union
wherein it is stated that the grant of Rtient Care Allowance
and upgradation of 25% of ﬁharmaciste are under active
considérafion of the Ministry and that the question of
Washing Allowance to.Pharmacists is not governed by any
of the rules. Learned counsel on either sides submitted

that it would be appropriate if a proper direction is given
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‘to the respondenté to consider these claims of the applicants
in accordance with law and to fake aﬁpropriate decision within
a reasonable time Prame. In the light of the submissions of
"the Gouernmené‘counsel ét the Bar, we direct respondents to
take apprﬁpriate decision in fega:d_to the claims of the
applicants. Even if the grant afiuashing‘ﬂllbuance to the

Pharmacists is not governed by any rules, the competent

‘authority may consider that issue also and take abprogriate

action. An appropriate decision shall be taken by the
respondénts uithin'three months from the date of communication
of this order and if the decision isvin ?avouf of the applicants,
the monetary benefits from such a decision shall be made
ava ilable to them within one month Prom the date of taking

such a decision. No order as to costs.

Dated, the 11th April, 1997

éiilbuvL/Vb;£”ékﬂ~ A
PV VENKATAKRISHNAN ' AV HA
ADMINISTRATIVE MEMBER _ VICE CHA IRMAN
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LIST OF ANNEXURE

Annexure A-9:

True copy of the letter
Ne.2(56)/25/A5/93/5G0
dated 29-11-1996 of the
Staff Grievance Officer
to the Central Labour
WelPare Staff Association.
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